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Title: Withdrawal of the Airport Authority of India (Amendment) Bill, 2000.

AR faaT= w3 (S Hag wears g6H) ¢ AelGd, # W Seal g b g A wiftdwer sifafad, 1994 # Haes By arel fagae
HI A fog am @t srgafa & s

MR. SPEAKER: The question is:
"That leave be granted to withdraw a Bill to amend the Airports Authority of India Act, 1994."

The motion was adopted.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, the reasons for withdrawal of the Bill have not been
circulated among us. | have not received it.

SHRI K. YERRANNAIDU (SRIKAKULAM): Tomorrow the Bill will be coming.

SHRI VARKALA RADHAKRISHNAN : What is coming tomorrow is another Bill. | want to know why this Bill is being
withdrawn now. The reasons have not been given to me.

MR. SPEAKER: The hon. Minister should tell him why this is being withdrawn.
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SHRI VARKALA RADHAKRISHNAN : We have a right to know why this is being withdrawn. It is very unfortunate.
The Minister ought to have given the reasons.

SHRI'V. DHANANJAYA KUMAR (MANGALORE): The Bill has already been withdrawn. Shri Varkala Radhakrishnan
is unnecessarily arguing about it in the House.

SHRI VARKALA RADHAKRISHNAN : It is mentioned in the paper that the reasons will be separately distributed. But
it is not distributed.

MR. SPEAKER: The itemis over and the withdrawal has been done.
SHRI VARKALA RADHAKRISHNAN : | do not stand in the way of its withdrawal. But | must be told the reasons.
st wASiicTel A= @ eae #elgy, A HA oft 39 R & @ aftw o W@ € 39 oifue W yere see arfey| A€ (araur)

JTETET HEIGY | 37U Ugel dlord dl H 7! e dedl afe ot F $o 78 H aHdi
... (ETaE)



